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SHRI SHYAMNANDAN MISHRA: The 
extent of employment is really determined by 
the its income contcnt.

SHRI SHER SINGH: I require notice of 
this question.

SHRIMATI JYOTSNA CHANDA: The 
hon. Minister has mentioned the names of 
almost all States except Assam. I would like 
to know from him whether Assam has been 
excluded from this.

SHRI SHER SINGH: No, Assam is very 
much in the picture. We are taking this 
scheme to Assam also.

Assessment of Loss of Crop in U. P. due to 
recent rains and Central Assistance therefore

*1450. SHRI R. S. PANDEY: Will the
Minister of AGRICULTURE be pleased to 
state:

(a) whet! er ral>i g ains worth hundreds 
of crores of rupees have been damaged in 
Uttar Pradesh during the recent rains there;

(b) whether an on-the-spot assessment of 
this loss has been made by the Central Govern
ment and, if so, the main findings thereof; 
and

(c) the assistance given by the Centre to 
the State Government to provide relief to the 
affected farmets?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASEHEB P. SH1NDE): ,(a) The U. P. 
Government has stated that heavy losses to 
Rabi crop have occurred owing to untimely 
rains in Uttar Pradesh.
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.(b) A Central Team of Officers formed by 
the Ministry of Finance along with the Plan
ning Commission and Other concerned Minis
tries recently Visited the State in the first 
week of July, 1971 for an assessment of the 
situation arising out of damage to crops due 
to  unseasonai rains in April—May, 1971 and 
o f the requirement of funds for relief
measures for purposes of Central assistance. 
The Report of the Team has just been received 
(on 26-7*71) and is under the consideration 
of the Government.

(c) Central assistance would be provided 
towards expenditure actually incurred by the 
State Government against the ceilings that 
may be adopted on the basis of the recommen
dations of the Team.
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SHRI ANNASAHEB P. SHINDE: The 
relief measures to be taken need not await
either the visit of the Central team or the
assistance from the Central Government, 
because they are the direct responsibility of 
the State Government, and they have to take 
immediate steps; if the State Government 
finds that it is beyond their capacity to cany 
out these relief measures then they have to 
request for a Central team, and accordingly 
the request was received and the Central 
Government team h is  recently visited the 
State and submitted its report. But the  State 
Government has taken the necessary steps 
for providing relief. About 27 districts are 
affected very severely, and in those districts, 
the recovery of Government arrears and

tacmvi etc. hasbeen stayed; gratuitousrelief 
is being provided. Rs. 25 per family was being 
provided, but the State Government has 
taken a decision to increase it to Rs. 100. 
A number of other steps are being taken in 
order to supply seeds, to give taccavi, and 
credit for fertilisers and rther agricultural 
inputs.
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SHRI ANNASAHEB P. SHINDE: I
would like to draw the attention of the hon. 
Member to the fact that in the main question 
he is actually referring to the damage to the 
rabi crops, that is, before the rainy season. 
It has nothing to do with floods or anything 
like that.

SHRI R. S. PANDEY: It is a blessing 
in disguise. . .
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SHRI R. S. PANDEY: Since it has some
thing to do with agriculture, it should be 
taken into account. ^T^ft *TC 'TOT
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SHRI ANNASAHEB P. SHINDE: There
is no conflict between the assessments of the 
UP Government and the Central Government. 
We have been relying on the assessment of 
the State Government because they are close 
to field conditions.

As for relief measures, I have already 
mentioned about the team. Their report as 
to the extent of assistance recommended is 
being examined.
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SHRI ANNASAHEB P. SHINDE . I  have 
mentioned that relief measures are being 
taken by the State Government.
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SHRI ANNASAHEB P. SHINDE: Wc
have received the report of the Central team 
which has recommended the quantum of 
assistance to be given to the State Govern
ment.

T. B. among Workers of Mica Mines in 
Hazaribagh

*1452. SHRI R. P. YADAV: Will the 
Minister of LABOUR AND REHABILITA
TION be pleased to state;

(a) whether Government are aware that 
large number of workers in mica mines in 
the District of Hazaribagh are suffering from 
Tuberculosis as the ventilation in mica 
mines is almost nil; and

(b) the steps being taken for regorous 
inspections by the Director General of Mines 
and Safety regarding ventilation in the mines 
and arrangment of drinking waters at mine- 
sites?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF LABOUR AND REHA
B IL IT A T IO N  (SHRI BALGOVIN& 
VERMA): (a) As Tuberculosis is not a noti
fiable disease under the Mines Act, 1952; 
statistics regarding its incidence are not 
available with the Director General of Mines 
Safety.

(b) Regular inspections are carried out by 
the Mines Inspectorate to enforce the statu-' 
tory provisions relating to ventialsttion and 
supply of drinking water.
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